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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HCUSING (SHR] BHISHMA NA-
RAIN SINGH): (8) Yes, Sir.

(b) and (c), The Delbi Develop-
ment Authority has reporied that the
land iz under unauthorised occupation
of Shri Laxmi Chand S/o Shri
Rameshwar Daysl Since 1872. The
Delhi Development Authority has also
stated that action has been initiated
under the provisions of the Publie
Premiseg (Eviction of Unauthorised
Occupants) Act, 1971 to get the pre-
migeg vacated.

Edible 0il Impori Pelicy

34. SHRY SANAT KUMAR MAN-
DAL: Will the Minister of CIViL
SUPPLIES pe pleased to state:

(ay whether Government have by
now finalised their edible oil Import
Policy for the next year;

(b} if so, whether he will lay on
the Table a copy thereof; and

{c) whether Government have
taken any steps to take out all imporis
of such oil from private traders who
hag in the pasl made huge prufits
iherefrom and il so, what?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
{a) tp {(c). The Edible Qil Import
Policy for the pewxt Oil-Year 1981-82
(November 1981-Ociober 1882} iz in
the process of being finalised shortly.
All imports of edible pils on Govern-
ment account are canslised through
the State Trading Corporation of
India Ltd.
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DDA Flats/Plots alloteg to M.Ps, ex-
M.PS. and Judges of Delhi High Court
aml Supreme Court

37. SHRI K, T. KOSALRAM: Will
the Minister o[ WORKS AND HOUS-
ING hbe pleased to state:

(a} the number of M.Ps. and ex-
M.FPs who have been alloited by the
DDA flats under different categories,
irom the dete of inceplion of DDA till
date;

(b) the names aof Cooperative So-
cieties of ex.M.,Ps which have been
allotted lands in the Capita] and the
acreage and lecation of such plots
allotted tg the Cooperative Societies;
of M.Ps; and

(c) whether the DDA has also
allotted any plot to the Judges of
Delhi High Court and the Judges of
Supreme Court, ag hag been done in
Bombay by the Government of Maha-
rashtra?

THE MINISTEL OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c). Informa-

* tion is being collected ang will be

laid on thg table of the Sabha.

Damage of Piddy Crop in West
Bengal

38. SHRI NARAYAN CHOUBEY:
Will the Minister of AGRICULTURE
be pleased {p state:

(a) whether Government are aware
of very heavy damage to paddy crop
in West Bengal due to sttack from
insects;





